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Shrl Hem 1Jaru&: Would you not 
oongratulate Members who come pr<,-
pared and pJt v~rY specific and nice 
questions and very studious questLOns 
and all that? Or would yoU congra-
tulate Ministers who do not come 
prepared to the House and who throW 
rubbish on Members .... 

Mr. Speaker: Order, order. There 
ought to be a limit to that. I object 
to that word. 

AD BOD. !llemher: Expunge it. 

Mr. Speaker: I must congratulate 
the Members who come prepared, 
but sometimes, they are over-pre-
pared and cause much worry and 
anxiety and unnecesary trouble to 
the House. 

Shrl Bern Bal'lla: If the House 
thinks like that. I am sorry. Hut the 
Members do not want to create that 
unnecessary .atmosphere. 

12.37 brs. 

PAPEJtS LATD ON THE TABLE 

NOTIFICAnON UNDER COMPANIES ACT 

The Minister of PlaDning (8hrl B. 
R. Bhalat): I beg to lay on the Table 
a copy of Notification No. GSR, 853 
dated the 13th Jon., 1964, under sub· 
section (3) of aectlon 620A of the 

'Companies Act, 1956. [Placed in Llb-
rOTl/. See No. LT-3035/64]. 

MEMORANDUM AND ARTICLE OF Asso-
CIATION OF JANPATH HOTELS LTD, 

NOTIFICATION UNDER lUQUISITIONING 
AND ACQUISmON OF IMMOVABLE PR0-

PERTY ACT 

The MlDister of Works aDd Boas-
IIIf (Sbri Mohr ChaDd KhaaDa): I 
beg to lay on the Table a copy each 
.of the following pap·rs:-

(i) Mer:1o:·andum and Articles of 
A •• oci~tion of the Janpath 
Hotels Limited. lPI.ced In 
LlbraTl/. See No. LT-3036f 
64]. 

(ii) (n) Notification No. SRO. 
2510 dated the 3rd August, 
1957, under sub-section (2) 
of seetio" 17 of the oKequilli-
tioning and Acquisition of 
Immovable Property Act, 
195:'. 

(b) Statement explaining the 
reasons for delay in laying 
the above Notification. 
[Placed in Librarl/. See No. 
LT-3037/64]. 

DELHI DEvELOPMENT AUTHORITY (PRE-
PARATION OF ANNUAL ACCOUNTS) 
RULES 

CERTIFIED ACCOUNTS OF DELHI DEvELop-
MENT AUTHORITY TOGETHER WITH 
AUDIT REPORT THEREON. 

The Deputy JlIIDister in the MiIIls-
try of irril:ation aDd Power (/ilhr' 
Shyam Dbar Misra): On behalf of 
Dr. Sushila Naynr, I beg to lay on 
the Table a COPy each of the follow-
ing papers:--

(i) The Delhi Development 
Authority (Preparation of 
Annual Accounts) Rules, 
1964, published in NotiHca-
tion No. GSR. 917 dated the 
19th June, 1964, under sec-
tion 58 of the Delhi Develop-
ment Act, 1957. [Placed;" 
LibraTl/. See No. LT-3038/ 
64]. 

(Ii) Certified Accounts of the 
Delhi Development Authority 
for the year 1962-63 together 
with the Audit Report there-
on, under sub-seciy.m (4) of 
section 25 of the Delhi Deve-
lopment Act, 1957. [Placed in 
LibraTl/. Sec No. LT-3039/ 
64]. 

ANNUAL REPORT OF PERMANENT INDUS 
COMMISSION 

Sbri ShYam Dhar MIsra: On behalf 
of Dr. K. L Rao, I beg to lay on the 
Table a copy of Annual Report of the 
Permanent Indus Commission for the 
year ended 310t March, 1.64. [Placed 
in LibraTl/. See No. LT-3040f641. 


